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Present :  HON'BLE DR.' B,C, SARMA, MEFBER (A)
HON'BLE R, B, PURKAVASTHA, MEFBER (3)
Amalendu Kr. Roy

-Versus-

S.E. Rly.

For abplicant(s} 5 None.

For respondents ™ : Ms. B. Ray, counsel. -

ORDER

When the matter was called for second time at 3-5@?.?\/1. none

appearsI for the applicant and the applicant: himself was not present.

We find after the matter was transferred by the High Court to this

\

Tribunal notice was iés,ued in June '97 on both J,t'he parties in‘timatihg
the next date of hearing. But we find none was appeared on behalf

-of the applicant. We are, therefore, satisfied that the applicant is

no longer interested in pursuing the matter. Accordihg|y the application

is dismissed for default without paésing .any order as to costs.

Ms. Ray is present for the respondents.
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